FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Ligquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S BHA ASSOCIATES PRIVATE LIMITED

SI. No. | PARTICULARS DETAILS
1. Name of corporate debtor BHA Associates Private Limited
2. Date of incorporation of corporate debtor 12/08/1999
3. Authority under which corporate debtoris  |RoC-Delhi
incorporated / Registered
4. Corporate Identity No. / Limited Liability U18101DL1999PTC101143
Identification No.of corporate debtor
5. Address of the registered office and 40/43, Second Floor, C. R. Park New Delhi-
principal office (if any) ofcorporate debtor (110019
6. Date of closure of Insolvency Resolution 27/10/2019
Process
7. Liquidation commencement date of corporate [10/05/2021 (Copy of Order received on 11%
debtor May 2021 based on information in website of
NCLT)
8. Name and registration number of the Name - F_’awan Kumar Agrawal
insolvency professionalacting as liquidator ~ [Registration No. - IBBI/IPA-001/IP-
P00852/2017-18/11435
. - IAddress — Pawan Kumar Agrawal
9. A -mail of the |
ddress and e-mail of the liquidator, as L-2/37A, Ground Floor, Ekta Square, DDA,
registered with theBoard Kalka Ji, New Delhi - 110019
Email — irp@ppglegal.com
; IAddress — Pawan Kumar Agrawal
10. | A -mail f
ddress and e a! to be _usgd or 40/55, First Floor, Chittaranjan Park, New
correspondence with theliquidator Delhi - 110019
Email — irp@ppglegal.com
11. | Last date for submission of claims 10/06/2021

Notice is hereby given that the National Company Law Tribunal, Principal Bench, New Delhi has ordered
the commencement of liquidation of the BHA Associates Private Limited on 10th May 2021 under section

33 of the

Code.

The stakeholders of BHA Associates Private Limited are hereby called upon to submit their claims with
proof on or before 10th June 2021, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means. The prescribed forms may
be downloaded from following link: https://www.ibbi.gov.in/home/downloads

Submission of false or misleading proof of claims shall attract penalties.

Date: 14" May 2021
Place:- New Delhi

Mr.Pawan Kumar Agrawal

Liquidator

In the matter of BHA Associates Private Limited
IBBI/IPA-001/IP-P00852/2017-18/11435
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A F ENTERPRISES LIMITED
CliM: LI810O0DL19EB3PLCOTESSES
Regd. Office; D5M-334, DLF Towers,
Shivaji Marg, NEW DELHI-NO0E

NOTICE _ ]

Pursuant to Regulation 47(11a) of the
SEBI (Listimg and Disclosures
Regulrement) Regulations, 2015
KMetice is hereby given that the Board
Meeting of the Company will be held
on Friday, 21" May, 2021 at factory
cum corpoarate affice af the
Company situated at Plot Mo, 8,
Sector-5 Main Mathura Road,
Faridabad, Haryana-121006 to
consider and approve the audited
Fimancial Results for the guarter and
year ended 31" March, 2021,
For & F ENTERPRISES LIMITED
Sd/-

Company Secretary/

Compliance Officer
Date: 13th May, 2021
Place: Faridabad
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“"IMPORTANT"™

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian

Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,

associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

www . readwhere. com
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I Hiya Mogla D/o Anil Sood and
W/o Shiv Kumar Mogla R/o
House No-29, Shakti Nagar,
Pakhowal Road, Ludhiana,
Punjab-141002, have changed
my name to Shelja Mogla
0070740586-1

T, Vasanthi D/0 Vijayaraghavan
“Melapalayam Krishaswami,
F601 Sunshine Helios,Sector-78
Noida,have changed my name
to Vasanthi Srinivasan, for all
future purposes.

C

0040571112-2

I, Amber Panchal,S/0 Subodh
‘Kumar,R/0-Plot.No.8, 3rd-Floor,
Block-C, PKT-5, Sector-15,
Rohini,Delhi-110089,have
changed my name to Amber
Sharma, for all future purpos-
es. 0040571112-1

| DEEPA W/O SATNAM SINGH
R/0, B-19 JHILMIL COLONY
DELHI -110095 HAVE CHANGED
MY NAME TO KAMAL PREET
KAUR. 0040571037-1

PUBLIC NOTIGE
General Public is hereby
infermed that my client
PUSHPA JAIN Wi Shri AMAR
CHAMND IAIN Rfo T-3, Block-T,
MODL CHAND COLONY,
ADARSH Magar, Delhi-110033
have severed all their family
relations fram  their Grand
Daughter mamely RADHIKA
IAIN, with all legal heirs and
also debarred from theis all
movable and immovable
properties, -anybody dealing
with her shall do so at hisfher/
their own risks & responsibility
and my clients will mot
responsible for the same.
ANUI KUMAR GUPTA | Advocale)

Enrall no. DT152021
My client Smt. Anita W/o Late Sh.
Kamal Kumar R/o H. No.39/40, F-
Block, Indra Park, Najafgarh, New
Delhi-43 has severed all relations
with her son Akash Kumar & his
wife Neha for all purposes and has
disowned & debarred them from her
all of movable & immovable
properties due to disobedience and
my client shall not be responsible for
any acts & deeds done by them.

MAHENDER SINGH YADAV
ADVOCATE

Lawyers Chamber No. 636
Dwarka Courts Complex, Sec-10
Dwarka, New Delhi-110075

[~ PUBLIC'NOTICE ™ |

The public at large is hereby informed
that my client namely Sh. Satish Rana
S/o Sh. Vasudev R/o 135, Nangli
Poona, Delhi 110036, has severed all
his relations with his daughter namely
Ms. Bharti Rana due to her disobedient
and adamant behavior. My client has
disowned her from all his movable and
immovable properties. It is clarified that
my shall not be responsible for the acts
and deed done by Ms. Bhari Rana, if
any one deals with her he shall do so at
his own risk and consequences. My
client is also adopting legal course to
make her debar/disown from his
properties.

Sd/-
Sanjeev Chauhan
Advocate
Office.: 104, FF,
RG METRO ARCADE,
SECTOR-11, ROHINI,
DELHI-110085
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PUBLIC NOTICE |
It is to inform to the general public that my:
client Smt. Pisto Devi W/o Om Prakash R/o
1/986-987, Jahangir Puri, Delhi-110033 has

severed all her relations with her son Ajay
Goel daughter in Law Radha Goel, Grandson

Sh. Ankit Goel and Granddaughter Ms.

Vaishali Goel and disowned them from their

all immovable and movable properties

(including Cash and bank balance). My

abovenamed client will not be responsible for

any act of her abovenamed son, daughter in

law, grandson & granddaughter, if any person
dealing with them; will do at his own risk.

Sd/-

AMRENDRA NATH SHUKLA

ADVOCATE

(Enrl. No. D-1819-E/04)

CHAMBER NO: 717, 7TH FLOOR,

LAWYERS CHAMBER BLOCK,

ROHINI COURTS, DELHI-110085,

PUBLIC NOTICE

“It is to inform the public at large that my client
Sh. Rajat Kumar S/o Sh. Raj Kumar R /o H.
No. 18 pop Colony Harkesh Nagar, Tilpat

Faridabad, Haryana, has severed his family

relation from his brother Deepak Kumar and

his wife Jyoti Saini both R/o E-311 Hari Nagar

Extn. Part-ii Badarpur New Delhi-110044 due

to their misconduct, out of control, extending

threats to implicate in false cases. Both are

living separately from my client. My client

shall not be responsible for their acts and
omission in future”

Sd/-

ROHIT SAINI

ADVOCATE

Enrolment No. D/1542/2005

CHAMBER NO. 471

LAWYERS BLOCK

SAKET, DISTRICT COURTS

NEW DELHI-110017
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CHEMISTRY class for
ITJEE/  NEET by
KOLEYSIR (Ex FIIT JEE
Ex AAKASH) 8918995071
www.koleychemistryclass
es.co.in
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Target 2021-22

Live Interaction with Vaid Sir
to Discuss the Strategy for

in

YOUTUBE SEMINAR on MAY 16 4r4.00 PM

Ph.: 23276901, 23282028 (M): 9212008155, 9212665841

Online Course’s Admissions to Resume Soon

Contact for Advt. Booking: M/s Friends Publicity Service
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ANNIES APPAREL PRIVATE LIMITED - IN LIOUIDATION

PUBLIC ANNOUNCEMENT
FOR THE ATTENTION OF THE STAKEHOLDERS OF ANNIES APPAREL PRIVATE LIMITED - IN LIOUIDATION

12 of The Insolvency and Bankruptey

ILiguidation Process] Regulations, 2016)

—
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ANNIES P-FFIH%EL PVT LTEI

2|Date of Incumuralmn of Corporate Debtor and 1.'2.1993
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Liguidation commencement date of Corposate
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15.03.2021

[=F]

Mame, address, emad address, telaphone No.
and the Registration of the Liguidatar

RAJIY BAJAJ,

41180, Ground Flaor, Backside. Subhash
Nagar, New Delhi
cirpannies@gimail.com

8800794355
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Monsoon to hit Kerala coast
on May 30 , SAY’S Skymet

FE BUREAU
New Delhi, May 13

PRIVATE WEATHER FORE-
CASTER Skymet on Thursday
predicted that southwest
monsoon would hit the Kerala
coast on May 30, two days
before the usual onset date,
because of a possible storm in
the Arabian sea.

“The onset of southwest
monsoon over Kerala is likely
to be on May 30, with a model
error of +/- 2 days,” Skymet
said in a statement. India
Meteorological Department
(IMD) will release its onset
forecast on Saturday.

Last year, IMD had initially
predicted onset on June 5,with
amodel error of +/- 4 daysand
later revised it to June 1,which
proved correct,aftera cyclonic
circulation over the Bay of Ben-
gal helped in the progress of
monsoon. Usually, monsoon
arrives on Kerala coast in June
and spreads to most of rest of
India by mid-July.

After two successive years

UP discoms’ dues to
state-run gencos reach
staggering 17,000 cr

~Monsoon onset*
over Kerala

MD Actua
Forecast Onset
2016 June7 | June 8
2017 May 30 May 30
2018 May 29 I May 29
2019 June 6 June 8
2020 June S | Junel

*Normal is June 1

of ‘above-normal’ rainfall, the
country would witness ‘nor-
mal’south-west monsoon this
yearwith precipitationat 98%
of the long period average
(LPA) of 88cm, IMD said last
month releasing its first fore-
cast,which is scheduled to be
updated by end of this month.

Ifthe prediction holds true,
it would augur well for food
grains production,and thereby
the agriculture gross value

added (GVA), but such fore-
casts have not always been
accurate. Skymet,on the other
hand, sees the monsoon pre-
cipitation at 103%, with an
error margin of +/- 5%.
“Onset of south-west mon-
soonoverKeralaislargelyinflu-
enced by the oceanic condi-
tions, both in the Arabian Sea
and Bay of Bengal. A likely
cyclone formation in the Ara-
bian Sea will be consequential
foradvance of monsoon stream
over Indian waters. “However,
tropical storm ‘Tauktae’ will
vacate the Indianregion by May
22, following which the west-
erlywinds and cross equatorial
flow will strengthen over the
Arabian Sea. This also will be
assisted by the MJO (Madden
Julian Oscillation) entering
Indian Ocean with moderate
amplitude.Pre-monsoon show-
ers will be intense and hefty
over Kerala,” Skymet said.
Though grains output has
risen in recent years and agri-
culture sector in FY20 and
FY21 remained abright spotin

the sagging economy, the link
between overall monsoon
rains and agricultural produc-
tion has been rather tenuous.
Of course, distribution and
duration of rainsdo havearole
in production of key grains,
given that 52% of the crop
area is still rain-fed. The mon-
soonrainsare crucial for kharif
crops like paddy, pulses and
oilseeds and help boost soil
moisture for the rabi crop.

“The seasonal rainfall this
year is likely to be normal
across the country, barring
Odisha, Jharkhand, Bihar,
Assam and eastern Uttar
Pradesh,” M Rajeevan, secre-
tary at ministry of earth sci-
ences, had said. Many parts of
the easternregion may experi-
ence below normal rainfall.

Rainfall ranging between
96-1049% of LPA is considered
‘normal’ while anything
between 90-96% of LPA is
‘below normal’. Similarly, pre-
cipitation between 104-110%
of LPA is ‘above normal’ and
below 90% is ‘deficient’.

Court issues show-cause notice
to Nirav Modi in PNB scam case

Likely GI tag in EU seen to boost
India’s basmati rice exports

PRABHUDATTA MISHRA
New Delhi, May 13

PRESS TRUST OF INDIA
Mumbai, May 13

A SPECIAL COURT here has

DEEPA JAINANI
Lucknow, May 13

THE UTTAR PRADESH elec-
tricity distribution companies
(discoms)duestothe state-run
generation utilities, such as

Uttar Pradesh Rajya Vidyut
Utpadan Nigam (UPRVUNL),
UP Power Transmission Cor-
poration (UPTCL) and UP Jal
Vidyut Nigam have soared to
17,000 crore.

Though the Centre’s lig-
uidity infusion scheme under
the AtmanirbharBharat pack-
age helped these discoms to
bring down dues to central
publicsectorunits (CPSUs) and
independent power producers
(IPPS) down from 27,000
crore to ¥5,688 crore at the
end of March 2021, the dues
remain staggeringly high.

Speaking to FE, M Devaraj,
chairman of UPPCL as well as
the three-state utilities, said
that while the discoms owed
UPRVUNL 10,500 crore, the
dues of UPTCL stand at
35,800 crore and that of
UPJVN’s at X650 crore. It may
be mentioned that UPRVUNL
is awholly-owned state ther-
mal power company,having a
generating capacity of 5474
MW.It operates four thermal
power stations within the
state, Anpara, Obra, Hardua-
ganjand Parichha.

“Depending on fund avail-
ability,we tryto give moneyto
the state gencos, too, to meet
their requirements, but ulti-
mately everythingboils down
torevenue.The more revenue
we get from the consumers,
the more we can passiton to
the different generators,”
Devaraj said.

UPPCL’s total expenses,
including O&M, is around
X77,000 crore per annum,
againstwhichitgetsagovern-
ment subsidy of around
%12,000 crore.The power pur-
chase cost comes to around
¥60,000 crore per annum,
against this, the revenue
mopped up is approximate
340,000 crore perannum.

“There is usually a gap of
1,200 crore to ¥1,500 crore
permonth between the power
purchase costand therevenue
realized from the consumers.
With the current revenue, it’s
challenging to even meet the

mm_m 4 £\ Canara Bank

B Dy ol 1) Lisdspiing

E-Auction sale nnhl:aefnr sale of movable property under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 read with proviso to

issued a public notice to fugitive
diamond merchant Nirav Modi,
wanted in India for alleged fraud
and moneylaunderingin the PNB
scam case,asking why his proper-
ties should not be confiscated
under the Fugitive Economic
Offenders (FEO) Act.

Special JudgeVCBardehasalso
asked Modi to appear before the
courtonJune11.

The court said if the accused
failed to appear, it will proceed
withactionagainsthimunderthe
FEO Act.The special court had in
December 2019 declared Nirav

salaries of the employees. So,
mopping up revenue is our
biggest challenge. For that, we
are also trying to track
unmetered consumers and
those consumers who have
never paid bills.But,in the pre-
sent Covid scenario,we cannot
domuch.Ourmain focusright
now is to maintain supply.
Once things improve, we will
start focusing on otherthings,”
said Devraj,adding that while
the peak demand for power is
roughly around 20,000 MW,
the mix of consumers has
changed due to Covid-19.
“Most commercial estab-
lishments are closed now,and
there is more demand from
the domestic side,which is a
subsidised sector. Hence,

RENEW SOLAR SERVICES PYT. LTD

ReMew Solar Services Pvt, Lid.
has made an application for surrender
of Categary IV Inter-State Trading
License before Ceniral Ebectricity
Requlatory Commission New Delhi
and the copy of the same iz available
at www.renewpowerin. Objections on
above application, if any may be sent
to the Secretary, Central Electricity
Requlatory Commission, Jed & dth
Floorr, Chanderlok Building 36,
Janpath, New Delhi-110001.

Block 1, Zone &, ReMew Hub, DLF Buildeg, Phase V

Wiza Sechor Roed, Commernzial Complex
Goll Courss Road, Gergaon, Hasyana, 122002

Modi a fugitive economic
offender,on a plea of the Enforce-
ment Directorate (ED), which is
conducting a probe into the case.
“I, V C Barde, Special Judge,
PMLA, 2002 and Fugitive Eco-

nomic Offenders Act, 2018, issue

NOTICE toyou to show causeas to
why the properties mentioned in
the application (ED’s plea), in
whichyouhave pecuniaryinterest
and/or otherwise, should not be
confiscated underthesaidAct,’the
recent notice said.

A similar notice was also
issued to Nirav Modi’s wife Ami,
sister Purvi and brother-in-law
Maiank Mehta.

A F ENTERPRISES LIMITED
CIM: LIB100DL1S8SPLCOTEE54
Regd. Offlce: DEM-334, DLF Towers,
Shivaji Marg, NEW DELHI-10MS

MOTICE

Pursuant te Regulatian 47{1)(al of the
SEBI {Listing and Disclosures
Regquirement) Regulations, 2015
Motice is hereby given that the Board
Meating of Lha Company will b held
on Friday, 21" May, 2021 at factory
cum carparate office of the
Company situated at Plot Mo. 8,
Sector-% Main Mathura Road,
Faridabad, Haryana-121006 to
consider and approve the audibed
Financial Results for the quarter and
year ended 317 March, 2021,
For & F ENTERPRISES LIMITED
5d/-
Company Secretary,
Compliance Officer

Date: 13th May, 2021
Flace: Faridabad

meeting the revenue targets
hasbecome all the more diffi-
cult,’he added.

Speaking to FE on the con-
dition of anonymity, an offi-
cial of the UPRVUN said that

FORM B
PUEBLIC ANNOUNCEMENT

(Regulation |12 of the Insolvency and Bankruptc
Board of India (Ligquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE 5TAKEHOLDERS OF
BHA ASSOCIATES PRIVATE LIMITED

PARTICULARS
the UPPCL releases as much . [NAME OF CORPORATE DEBTOR |BHA Associates Private Limited
money to the entity as is nec- 2.| Date of Incorporation of Corporate Dabter | 12/08/1559
essary to meet its basic needs. 1. | Autharity under which Corporate Deblor | RoC-Delhi

“Only that much amount is Is Incorporated Registered

d, | Conporate ldentily Mo/ Limited Liability
jdentification Mo, of Corporate Debtor

.| Address of the registered office &
princigal affice (if any) of Corporate
Debior

released asisrequired toruna
powerhouse, including ;
money for coal,establishment
cost,funds for O&M and bank

B0 DL 1999P TC 101143

4043, Second Floor, C. R, Farik,
Mew Defmi-110019

i, | Date of dosuwrs of Insobvency

loan repayments for the new Reschullan Process

2r0eaig

projects that are in the works, 7

g Liquidation commencement date
such as Anpara D, Parichcha,

of Corporate Debtor

Harduaganjextension,etc’he | |®|Name & Registration Number of
said,adding that whilealot of Wb iblasbdbed e

) | Liguidator
PIESSUreis exerted toclearthe 0| Address and Email of the liquidatar

dues of the CPSUsand IPPS,no
one seems to be bothered

ag registerad with the Board

I:-.as.e:l ol rlr'rm.;' i in I.'PI:EIIE of KCLT)

10852021 {Copy of Qrder recesved on 11052021

Name: Pawan Kumar Agrawal

Regn. No: [BEIPA-D01AP-PODES2/
20171811435

Pawan Kumar Agrawal

Address ; L-237A, Ground Floar, Ekla Squarng,
DDA, Kalka i, Mew Dethi - 110018

Emall ; ip@ppglegal.com

about clearing the dues of
state gencos, mainlybecauseit
isanin-house entity.

10| Address and e-mail 1o be usad for
correspondence with the liquidator

Pawan Kumar Agrawal
Address : 40755, First Flpar, Chitiaranjan Park
Mew Delhi- 110019, Email : irp@Eppglegal. EOM

Interestingly, while all the 11.| Last date for submission of Claims
generating companies get
149% RoE, UPRVUNL'’s RoE is
only 2%. “Since the equity
belongs to the government,
the board of directors of
UPRVUN decided a couple of
yearsbackthatitwill take only
2% ROE,” the source said,

requesting anonymity.

seclian 33 of the Cada.

[kate 14052021
Place : Mew Dalhi

Mofica sra'eng,'gl-."r that thea Halr:ralllmpa'lg.' Law Tribural, Fnrr:.!paIE-erd'l ‘Mew Dalhi has edarad
ihe commancamenl of ligudation of the BHA Associates Private Limited an 10th May 2021 under

The slakehclders of BHA Associales Private Limited ara hereby cafled upon % submit Breir claims with
procfonor bafore 10th June 2021, 1o the Bquldator al the address menlicrad aganstibem Mo 10

The fnancial credilers shal submil thair ciaims wilh prood by alectnorsc means anly A8 albear credilors may
submil the claims with the proal i persen, by post ar by electronic mears. The prescibed forms may be
downlnaded from fokicaing link; Fritps:Vwaw. ibi. govinfome/downioars
Submisgion of false ormisleading proefof claima shadl attract penalties.

Liguidator, In the matter of BHA Associates Privete Limited

Regn.

mos021

Sdi-
Pawan Kumar Agrawal

Mo: ISENTPA-D0 AP-PO3527201 7- 1811435

Date of Auction : 31-05-2021
Last date of EMD : 29-05-2021

| rule 6{2) ofthe security interest (Enforcement) Rules, 2002,

Maboe i heraby given 1o the public in general and in garicular 1o the Borrower (5) and Guaranior () thal the balaw described mavable property morlgagadicharged ba the Securad Cradior, Tha
possezsaon of which has been taken by Ba Authonsed Officer of the Canara Bank., will be sold on "As i where |s", “As is what is", and "Whatever there is™ basis on 31.05.2021 betwaan
[ 12,30 PM. and 1.30 .M. (With auto extension clause in case of bid in last 5 minutes duration each till the conclusion of sale) for recovery its dues to the Bank from the parties

concernad,

Full description of the movesble properties, reserve price, EMD, Liabilties and Known encumbrance(s), if any are as indesr,

New Delhi Regional Office, Sarojini House-6,
Bhagwan Dass Road, New Defhi-110001

Ph. uﬂ-zamm
Emall*mndah‘m@cmmhmum

a. Reserve Price (Rs) Account
8|  Mame Gumﬁ,ﬁ“g:;";:;ga Details and status of o b. EMD (Rs) Number
No.| of the Branch Name & Add mf“ possession of movable property ¢. Incramental Bid (Rs) &
d. Date of Sale Notice IFSC Code
| 1| Barakhamba |Jaspal Hans Slo Mr|MARUT|I CELERIO VXI GREEN, ARCTIC |Rs. 3,76,794/- interest up 103 1,10,000/- Alc No.
Road Branch, |Jagdish Chander, A- | WHITE-2016, RegnMNo.:DL1RTES789 24.01.2019 plus further interest at b. 41000/ EIT0235000001
New Delhi- | 3258, Block-A, Pocket-3, | Chasis No.: MAIETDE1S00342067 applicable rate from 25.01.2019 i IFSC Code:
110001. Secior-8, Rohini, Delhi-85 | Engine No:7795222, (Commercial vehicle) |along with expenses, other €. 3,000/- CNRBOODEITO
Ph-9650031994 (Under Physical Possession) charges, atc. d. 13-05-2021

Outstanding Dues Rs. .....

of Local Self Government (property tax, waler tax, electricity bills etc.) - NIL as per Bank Records.
The EMD should be deposited on or before 29.05.2021 upto 5.00 pm,, The Vehicle can be inspected on 23-05-2021 between 10.00 A.M to 5.00 P.M.
For detailed terms and condifions of the sale please refer the ink "E-fAuction” provided in Canara Bank's website www.canarabank.com or at www.indianbankseauction.com or may

contact the following during business hours.

For Sr. No. 1: Smi. Shweta Pandey. Mobile No, 9650031994, Manager, Canara Bank, Barakhamba Road Branch, Mew Delhi, e-mall cb1334@ canarabank.com or Mr. Bri] Mohan,

Mabile No. 9891334390, Chief Manager, Canara Bank, New Delhi Regional Office, Bhagwan Dass Road, Mew Dalhi
Abowve Bank Officials may be contacted during affice hours on any working day.
Service Provider for the above e-Auction,

Miz Canbank Computer Sarvices Ltd., website - www.ccsl.coin and htips:findianbankseauction.com Conlact parson Mr Pratap Kanjilal | Mr. D.D. Pakhare - MOB:

SE3F52602/8898418010 Land Line 080-2346%9665 emall: cosleavction@gmall.com or cesli@ecsl.coin

| Date : 13-05-2021, Place : New Delhi

Authorizsed Officer, Canara Bank

financi“. ep. .in

ANIMMINENTAGREEMENT on
the geographical indications
(GI) with European Union (EU)
could boost India’s basmatirice
exports to $500 million in 1-2
years from the current $250
millionasrealisationisexpected
toincreasewith the quality-con-
scious consumers, officials say.

The independent observers
said the shipments might not
see any significant increase in
volumeintheshorttermunless
there are concerted efforts to
find buyers in countries, other
than the United Kingdom (UK).
However, price realisation will
see an improvement with GI as
theauthenticity of purebasmati
will be maintained.

India had exported $ 245.4
million worth of basmati rice to
EU countries (including the UK)
duringApril-Januaryof FY21,up
from $ 207 million during the
entire 2019-20.The share of the
UKin terms of volume has been
nearlyhalfinthetotal shipments
of basmati sent to the EU region
and the country also among the
top 10 destinations of export of
thearomatic Indianrice.

Thepricerealisationinthe UK
has been lower, compared to
many other countries. For
instance,duringApril-Januaryof
2020-21, Indian basmati
exporters earned $16 million
more despite shipping 4,000
tonne less rice to Kuwait com-
paredtothe UK. Theexporttothe
UK was about 1,48,500 tonne
duringthe 10 months of FY21.

{(TE WET

“The current pending regis-
tration of basmati Gl in EU and
proposed Indiaand EU Gl agree-
ment could be pursued to our
advantage. Beyond basmati,
there is an immediate opportu-
nity in textiles and handicraft
GI,” said S Chandrasekaran, a
trade policy analyst and author
of a book on basmati GI. How-
ever,when compared to the GI
products of both countries, the
consumption of EU’s producein
India canbeimmediatewhereas
Indian products are required to
be nurtured, he said.

India and the EU last week
agreed to enhance the bilateral
trade and investment relation-
ship through the resumption of
negotiations for a balanced,
ambitious, comprehensive and
mutuallybeneficial tradeagree-
ment, eight years after its sus-
pension. The two sides also
agreed to launch negotiations
fortwokey pacts oninvestment
protection and GI.

“India has more agriculture,
food, handicraft, artisan prod-
uctsunder GIwhilein case of EU,

morethan 72% ofits GI product |

sales come from wine and spir-
its.The principles and objectives
of the proposed GI agreement
will differ sharply due to ‘defini-

1 A dUE)

riskiil CONTAINER CORPORATION OF INDIA LTD.

(A Govi. of India Navraina Underiaking]
Regd. Office & Imvestors Relation Centre: CONCOR Bhawan, C-1, Mathura Road, Mow Delhi-110076.

CIN : LE3011 0L 19856030815

Tel Mo=.: 4122 2500/600/700,

E-mail: irvestorrelationsficoncorndia.com Website hitp-lwew. concorindiacom

Further, in terms of SEB (PIT) Re

Flace: New Defhi
Data: 13.05. 2021

NOTICE

Modice i hereby given pursuant 16 Regulaton 47 read wilth Regulation 29 of the
Securilies amd Exchange Board of India (Lisling Obligations and Disclosure
Raguiremeanis] Regulations, 2015, that a Mealing of the Board of Diractars of the
Compary will be hald on 21" May, 2021 to inter-alia consider and approve the Audited
Financial Resulls of The Company for the guarier and period ended on 31" March,
2021 and declaration of Final Dividend (i any) for 202021

ulaticns, 2015, &% amended, the TI'EIIJII“I!; Window
for dealing in Equity Shares of the Company |s closed for all designaled persons for the
pericd from 017 &pril, 2021 till the expiry of 43 hours afer declaration of the Financial
Results of the Company for the quartter and the year ended 317 March, 2021

This Information is also available on the website of the Company and the websites of
the Stock Exchanges where the Company's shares are listed viz. BSE Limited

{enany hoedneia.com ) and the Mational Stock Exchanoe of india Limited (wess. nselindla com).

Far & an behalf of

Caontalner Corporation of India Limited
Sdl-

Executive Director (Finance) & C5

tion of culture’and product seg-
ments,” Chandrasekaran said.
For instance, the EU applied for
registration of 121 products in
India out of which 92 belong to
the wine and spirit category, he
said adding EU will increasingly
look forfacilitationin GI product
registration and market access.

Despite the pandemic and
overall exports slump, India
posted impressive growth in
exportsofagricultureandallied
productsin FY21,with buoyant
shipments of a host of com-
modities including non-bas-
mati rice, wheat, soya meal,
spices, sugar, cotton, fresh veg-
etables, processed vegetables
and alcoholic beverages. As per
the data for the April-February
period of last fiscal, India’s for-
eigntradebalanceinagriculture
increased by 41% on year to
X1,32,580 crore.

Agriculture and allied prod-
ucts of ¥2.74 lakh crore were
exported in the first 11 months
of thelastfiscalasagainst32.31
lakh crore in the year-ago
period,up 18.6%,whileimports
marginally increased by 3% to
X1.41 lakh crore.India has con-
sistentlymaintainedatradesur-
plus in agricultural products
over the years. The country’s
agricultural and allied sectors’
exports were X2.52 lakh crore
and imports were I1.47 lakh

ONGC removes
marketing
margin but
refuses to
lower gas price

PRESS TRUST OF INDIA
New Delhi, May 13

STATE-OWNED OIL and Nat-
ural Gas Corporation (ONGC)
has agreed to do away with
charging users a marketing
margin on the gas it plans to
produce from its KG basin field
but refused to lower the mini-
mum rate,according to tender
documents.

ONGC, India’s top oil and
gas producer, last month
sought bids for sale of initial 2
million standard cubic meters
per day of gas from its KG-
DWN-98/2 block (KG-D5).

The companyasked bidders
to quote a rate linked to pre-
vailing Brent crude oil prices.It
fixed the floor or minimum
rate at 10.5% of the three-
month average Brent crude oil
price. On top of it, the firm
sought $0.20 per million
British thermal unit.

Potential bidders however
opposed the levy of the mar-
keting margin as well as the
“high”floor price.

Responding to queries
raised by bidders, ONGC said
the floor price cannot be
changed but marketing mar-

crore during FY20. gin is being dropped.

Indiabulls

HOUSING FINANCE
INDIABULLS HOUSING FINANCE LIMITED
Registered Office: M-62 & 63, First Floor, Connaught Place, New Delhi - 110 001,
CIN: L65922DL2005PLC 136029
Email: homeloans@indiabulls.com, Tel: 0124-6681199, Fax:0124-6681240,
Website: http://www.indiabullshomeloans.com/

NOTICE
Notice is hereby given, pursuant to Regulation 47 of the Securities and Exchange|
Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015,
that a meeting of the Board of Directors of Indiabulls Housing Finance Limited (the
Company) will be held on Wednesday, May 19, 2021, to consider and approve, inter|
alia, the audited standalone and consolidated financial results of the Company, for the
quarter and financial year ended March 31, 2021 and to consider declaration of interim
dividend, if any, on the Equity shares of the Company, for the financial year 2020-21.

For further details, please visit the website of the Company
(http://www.indiabullshomeloans.com) or that of National Stock Exchange of India|
Limited (http://www.nseindia.com) or that of BSE Limited (http://www.bseindia.com).

By Order of the Board

For INDIABULLS HOUSING FINANCE LIMITED
Sd/-

Amit Jain

Company Secretary

Place : Gurugram
Date : May 12, 2021

EXTRACT OF AUDITED CONSOLIDATED RESULTS FOR
THE QUARTER AND YEAR ENDED MARCH 31, 2021

ﬁuﬂﬂ\? mﬁﬂ@;ﬁﬂ&ﬂ%ﬂ
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peasduatiannqlumesaat
AluisivmandZinchusinesses

SteangdinansialiRavformance QuREAHutahieRAT
(thetresusntianalitams) At ARBG0e

(7 iinGesxantasstated)

Panticukaes

Revenue firom opamtions

Quarter
ended
31.03.2021
(Audited)

27,874

Quarter
ended
3112.2020

 (inandiad)

22,498

Quarter
ended
31.03.2020
(Audited)

19,513|

Year ended
31.03.2020
(Audited)

Year ended
31.03.2021
(Audited)

HOBE3 83,545

L

hlet Profit for e periad (hefore
exeeplional items, taxes, mem-
controlling imfienests and Share i jeimntly
controlled entities and assagiates)

Gl L3

5,410 1,863 9,127

hiet Profit/ (Loss) fior tthe period afiar

exceptional items (before taxes, non-
CoMrolling interests and shane iin jeintly
controlled entiies and assodiates)

(15,269)

hlet Proft) (Loss) affter tawes, mom-
controlling imtenests and shane im jeimily
controlled entities and assodiates

MOMN-EOREINNE

Total Comprehensive naome/ (Loss) afiar
iifetests [Gomprising
rofie (Loss) (e ftax) and Githear
Comprahansive ncome/ (Loss) (@fter tax)]

ofZ 1 each)

Paiigup m@m@m@[@@@mw

372/

372 372 372 372

31.03.2020)

Eanmings/ (Less) per share after exceptional items (€) (hot annudliset exeent ffar ywear entled B10B2021 and

W87

8.91 (33.82) 31.32 (18.00)

“Diluted

W

8.86 (33.64) 3113 (18.00)

“Resenes exdluding Revaluation Resenes as at iatch 31, 20210 wasT 61906 Grote antl asatiareh 31, 2020masT H4263(Grote.

Notes

1 Additional information on standialone fimandial resukesits asfioltows :

(¥ jiNCGroes)

Partiautars

Quarter
ended

3@
(Audited)

Quarter
ended

Sin22na0
((nautlicat)

Quarter
ended

BSOS R0/0
(Audited)

Year ended

BOERAR0
(Audited)

Year ended

BriRRNeN
(Audited)

Revenuee firom operasions

12,305

9,605 8,343 37120 35,417

Profit/ (Less) hefore tax

1,455

7103 (12,368) 13,664 (10,463)

Proffit/ ((Loss) after tax

1,441

5,720 (10,286) 10,503 (6,732)

Tie aiboxe results of Medania Limmited fior tihe quarter and wear @ntied Wacdh 381, 2020 Hhawe theaen rexewet thy tthe
Mudiit Commiittiee and approved by tive Boand of Mikediors it tthe ir megpadiive rmeeiings e bt on Vay 113, 2021.

Tihe albowe its am extraat of e detailed fommatt of tihe Stantitone ant consdlitatet fimandid resutesflarithe

quirter amdl year emdked! andh 31, 2021 filked] wiith tihe Stodk

wrtter FRegutation 3B cftthe SEBI((listing

Obligatioms amd Disclosure Reguiements) Regukadions, 2005, e fiull formet oftthe Quantetly fiandid Resuits
are avaiikatble om tive Exdiamge welbsites, wim mseimndiia aom), W s il i com antl on tthe Gompanyswebsite
i viedamtalkimiited] com.

Dated - May T3, 2021
Place : New Dellhi
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OIL & GAS || ZINC-LEAD-SILVER || ALWSIIIIWM 8. POWER i| COPPER || 1IFRON ORE & STHEHAL
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Website: www.vedantalimited.com
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